SECURED- Statutory First Claim has been admitted provisionally suo moto on the basis of IT

Charge on Plot No.12 A, Payment Intimation sheet dated
e ™ 07.11.2025 Claim admitted suo moto in compliance with the Hon'ble

Greater Noida Industrial A 15700000000 157000000 03 situated at Greater Noida distt B o 000% Supreme Court judgment in Greater Noida Industrial Development

Development Authority 7000, »70,00,000.00 |- Gautam Budh Nagar (UP ) w's 00% - - - | Authority vs. Prabhjit Singh Soni & Anr. (2024). The dues are classified
13A of UP. as Secured Operational Debt by operation of law, creating a statutory
Industrial Area Development Act, charge on the leased land under Section 13-A of the Uttar Pradesh

Industrial Area Development Act, 1976.
Total 35.70,00,000.00 35.70.00,000.00] 0 0.00% B B B
Note:The above-stated list of creditors, along with the amounts of their respective claims, has been admitted, verified, and finalized by the erstwhile ion [ The igned is the claims in with the Re-Ce Report filed by the erstwhile Resolution Professional before

the Hon'ble NCLT




